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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

TUESDAY, THE FIRST DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 28621 OF 2026

Between:

Jella Ankitha, D/o. Jella Arun Babu,Aged about .19 yrs occ. Student R/o. Flat
No. 201, JRK Residency, Kushaiguda, ECIL POST, Medchal-Malkajgiri
District Telangana-500062

...PETITIONER
AND

1. The State of Telangana, Rep. by its Principal Secretary, Medical, Health and
Family Welfare Department, Secretariat Building, Hyderabad

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar,
Warangal, Telangana State

...RESPONDENTS

Petitlon under Article 226 of lhe Constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be pleased

to issue a Writ, Order or direction more particularly one in the nature of Writ of
Mandamus declaring the clause relating to treating of a candidate as local candidate
more particularly the clause relating to the specific rule of 04 consecutive years
preceding qualifying examination in GO. Ms. No.150 dt.08-09-2025 as it affects
petitioner's status as local candidate in state of Telangana despite she being local
and studied for a period of 12 years i.e kindergarten to class 10 in state of Telangana
is wholly illegal, arbitrary and contrary to law and consequently scrap the said rule by
permitting the petitioner to participate in the counselling under competent Authority
quota issued by 2nd respondent with the status of local candidate for MBBS/BDS
admission for the academic year 2026 -2027 by considering her 12 years school

education from kindergarten to class 10 in Telangana state.



l.A. NO: 1OF 2026

Petrtion under Section 151 CPC praying that in the circumstances stated in the
affidavit filed in suppo|1 of the petition, the High court may be pleased to direct the
respondents to consider the case of the petitioner into the admissions of MBBS and

BDS Courses for Academic year 2026-27 under aegis of KNR University of Health

science, Telangana State as local for the State of Telangana pending disposal of the

Writ Petition in the interest of justice and equity

Counsel for the Petitioner: SRI P. RAVI KIRAN

Counsel forthe Respondent No.1: SRI P. SHRAVAN KUMAR GOUD,
GP FOR MEDICAL, HEALTH & FW

Counsel for the Respondent No.2: SRI T. SHARATH, SC FOR KNRUHS

The Court made the following: ORDER



- INTTIE HIGH COTIRTFORTHE STATE OFTELANGANA
ATFTT'DERABAD

THB HON'BLE THE CHIEFJUSTICE SRI APARESH KTMARSINGH
AND

THE HON'BLE SRI JUSTICE G.M.MOHIUDDIN

WRIT PETITION No.28621OF 2026
(CNR.No. HBH C0 t0 s92 47 2026)

DATE: 01.09.2026

BETWEEN:

.Iella Ankitha,
D/o. Jella Arun Babu

....Petitioner

AND

lhe State of Telangana,
Rep. by its Principal Secretary,
Medical, Health and Family Welfare Department,
Secretariat Building, Hyderabad and another

.. ..Respondents

ORDER:

Heard Mr. P. Ravi Kiran, learned counsel appearing for the

petitioner, Mr. P. Shravan Kumar Goud, leamed Govemment Pleader

for Health, Medical and Family Welfare Department, appearing for

respondent No. I and Mr. T. Sharath, learned Standing Counsel for '\

Kaloji Narayana Rao University of Health Sciences, appearing for

respondent No.2
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2. The urit petition has been preferred u'ith the fbllowing prayer:

'... to issue rr \\rit Order or dircction more panrcularl) one in rhe nature ol Writ of
Illandamus declaring thc clause relatrng to treating of a candidate as local candidate more
particularly the clause relating to the specific rule ol 04 consecutive years preceding
qLrali$ing examination Ln GO.Ms.No.l50 dt.08-09-2025 as Lt affects petitioner's status as

local candidatc ir state of1'clangana despite she being local and studied for a period ol l2
years i.e kindcrgarten to class l0 in state of Tclangana rs wholly- iLlegal. arbitrary and
contrary to law .rnd consequenrll scrap the said rule b1 pernritting the peritioner to
participate in the counselling under competent Authority qLrota issued by 2"d respondent
\fth the starus o" local candidate for MBBS,'BDS admission lo. the academic year 2026-
2027 by considering hcr l2 years school education lrom kindergarten to class l0 in
Tolangana srate and pass such other order or orders as this Hon ble court may deent fit and
proper in the circrrnstances of the case and in the interest of ]ustice.'-

3 . Petitioner studied from Kindergarten to C lass-X in the State of

Telangana and pursued lntermediate in the State ol Andhra Pradesh till

Aprrl, 2025. Petitioncr has sought status of 'local candidate' lor

admission to undergraduate medical courses under notification dated

04.08.2026 for the Academic Year 2026-27 relying upon

G.O.Ms.No.l24. dated 30.08.2018, which permits the maximum period

of education out of seven years period to bc considered for

categorization of local status for employment in State Govemment

organrzatlons

4. Leamed counsel lor the petitioner submits that the challenge to

G.O.Ms.No.l14. dated 05.07.2017, and G.O.Ms.No.33, dated

19.07 .2024, amerlding G.O.Ms.No. 1 14, dated 05 .01 .20\7 , which went

upto the Apex Courl and has been decided by the.judgrnent in The State

of Telangana and others v. Kalluri Naga Narasimha Abhiram and
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othersr (Special Leave Petition (C) Nos.2l536-21588 of2024),does not

address this issue. Students like the petitioner are faced with a situation

that they despite being native of Telangana State, but having studied in

the State of Andhra Pradesh for two years before the qualiffing exam

under the notification and the above G.Os., would not be treated as a

local candidate of either of the successor States of Andhra Pradesh or

Telangana, which is harsh and arbitrary leading to incongruous results.

Therefore, the petitioner has sought indulgence of this Court

5. We have considered the submissions of leamed counsel for the

petitioner and leamed Standing CounsBl for respondent No.2-University

and taken note of the relevant provisions of G.O.Ms.No.l 14, dated

05.07.2017, G.O.Ms.No.124, dated 30.08.2018, relied upon by the

petitioner, G.O.Ms.No.33, dated I 9.07. 2024, and also G.O.Ms.No. 1 50,

dated 08.09.2025, issued pursuant to the decision ofthe Apex Court in

the aforesaid civil appeals.

6. 'l'he challenge to the criteria prescribed under G.O.Ms.No.l14,

dated 05.07.20[7, issued by the Health, Medical and Family Welfare

Department and the subsequent G.O.Ms.No.33, dated 19.07.2024, had

been subject matter of challenge before this Court and decided by the

r 202i SCC Online SC tE80
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Aper court in the batch of cases in the aforesaid Special Lea'e petition

(C) Nos.21536-21588 of 2024. on 01.09.2025.

7. In Kalluri Naga Narasimha Abhiram (supra) challenge was ro

the Telangana \4edical & Dental colleges Adrnission (Admission into

MBBS & BDS Courses) Rules. 2017 (for short, ,Rules of 2017'),

framed yide G.O.Ms.No.1 14, dated 05.07.2017. and the judgrnent dated

29.08.2023 rendered by this Court assailing the same and also the

seco,d batch of writ Pctitions challenging the amendments brought into

the definition of 'local candidatc, vlde G.O.N{s.No.33. dated 1g.07.2024,

allorved by this Coun on 05.09.2024. At paragraph No.3l thereof, the

Apex Court has held thar the judgment dated 29.0g.2023 rendered by

this cour-t cann.t be upheld. Simitarry, the judgment rendered by this

Coufi on the challenee to G.O.Ms.No.33, dated 19.07.2024. has also

been set aside. Ilowever. the Apex Court upon the submission made by

the leamed Adr, ocate General has allowed proviso to be inserted to

mitigate the grier ances of those who claim that thel were takcn out of

the State by compulsion of the movement of their parents outside the

State by rcason ol employment in Govemment/All_India

Ser'i ces/(forporal ion s or. pubric Sector l,ndertakings, constituted as an

instrumentalit\ of the State of Telangana as also defence and
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paramilitary forces who trace their nativity to the State, subject to the

conditions thereunder. With only the said reservation, the validity of the

Rules of 2017, as amended in 2024, had been upheld. In view of the

finality attached to the provisions of the Rules of 2017 by the Apex

Court, as contained in G.O.Ms.No.l14, dated 05.07.2017, and the

amendment made through G.O.Ms.No.33, dated 19.07.2024, we are of

the considered view that the ingenous plea raised by the petitioner to

read G.O.Ms.No.124, dated 30.08.2018, in a manner which permits a

student to be treated as a 'local candidate' on account of his,/her studv

for a period of seven years would not be open for consideration or

taking any other view in the matter. Therefore, we do not find any merit

in the Writ Petition

8. Accordingly, the Writ Petition is dismissed. There shall be no

order as to costs.

Miscellaneous applications pending, if any, shall stand closed.
SD/- M. OSMAN ALI BAIG
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HIGH COURT

DATED: 0110912026

ORDER

WP.No.28621 of 2026
r

DISMISSING THE WRIT PETITION
WITHOUT COSTS
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